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Il THE CEUTPAL ADMINISTRATIVE TRIEUIAL, JAIFRUF EELCH, JAIZUR.

0. P MNo.130/95 Date of ovder: 132
M.A.Nc.223/96

Allsddin Petitioner

Vs.

Shri Pavindran, Gen=zral ¢ Pespondents

Managevr, Wsatern Failway,

Bomlray & 0rs

Mr.P.V.Calla : Comns=l for petitiorer.
Mv.Manizh BRhandavri : Counsel fov EPCpQﬁdCHLo-

CORAM:
Hon'hle Mr.Q.P.2harma, Administrative Member
Hon'lhle Mr.Patan Pralash, Judicial Member.

FEF HOU'ELE MFE.O,P.3HAFPMA, ADMIUIZTRATIVE MEMEEER.

Thiz Conbtempt Pztition has keen £il2d by Shri Alladdin,

praying  therein  that  the  rvezpondsnts should  be

~alled

reraonally and ssked why they should not be punizhed for theirv

failure to implemsent the ordsr of the Trikbunal passzd on

20.2.1995 in QO.A lo.650/91, Alladdin & Jrs Ve. Union of

2. Wz have hesrd the learned counsel £or the parti

India &

perused  the veply f£iled by the respondents as alsc  the

additiconal affidaviec £iled by them. The lzarned counsel

prtiticoner accepts that the divectior

. heen complied with, excepk with vragard to ragulavisation
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applicant in Tota Divizion. The leavned  counsel  £or the

reapondenta haz stated cha
regularvisation has been conziderezd and ordera zhall ke
in duez course, as per th: senicvity position.

2. Thez lezarnzd counsel for the petitioner has also

that zalavy of the petitionsr for a pavi of the period
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during

whizh the petitioner worksd in Ajmer Divizion has not biaen paid

to him 3o £ar. Howzvar, thiz mattsr had not been agita

in

o

ate



he O.A and it does not aviss in the prezsnt Contempt Peii

Therefore, no divection can be izsuzd by the Trikunal in

4. In view of the posfition atatsd in para 2, akove,

Contempt Fetition has becomz infractuons and ic iz, theve
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dizmissed. Uoii.

tione.

this

this

5. M.A 110.232/9¢ haz besn £iled Ly ths inion of Indiz and

\J

other official vespondents in C.F 112.150/95 zecking 2utznsion

of time for implementing the ordsy of the Tribunal pazzed on

25.3.55 in 0.A 1o.650/3d1. Since the 22id Contempt Petition has

been Jdismizsed && having bkecoms infructuous, the

Application haz also now hecome infructucus. The M.A
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(Ratan Prakazh) (0.P.Shatrma)

Member (Judl). ' Member (Adm) .




